
)JP N CJURT
.•.. . ..

.: .,
CI::NTR}:ILIIJill I IaTRAT rUE 'fR I8UNAL
AL_~HA8A0 8~ CH ALLAHABAO

OR IG INAL A~PL leA T lUN NO. 1499 OF 2003
ALLAHABAD THIS THf 20TH DAY OF F~BRUARY,2004

Smt. Krishnauati,
~/o Late Sri Somgiri,
RIo 58/145 Beharipura,
OarogE-Ka-~agla,
Khowaja K i 5arai ,
Agra Cantt., Oist~.Agra ••.•••••.••••Applicant

\ By Advocate ri O.B. Yadav & ri R.C. Mauray)

Versus

1. Union of India,
through its General Manager,
Central Railway, Mumbai,
C.S.T. Maharastra.

2. The Insp~ctor General R.~.F.,
Oepartment Central Railway,
Heac ~uarter ffice,
Mumbai CST, Meharastra.

3. Commandant R.P.F.,
Central Railway, Jhansi (U.P.)

4. Th2 F.A. and ':.A.O. (Pension),
Central Railuay, Head ~uarter Office,
Mumbai 65T, Maharastra.

5. Senior 05C/~.P.F.,
Jnansi· U.P.) ••.....••.•Respondents

( 8y Advocate hri K.P. Singh)
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ORO R

By this O.A. applicant has sought the fallowing
reliefs :-

"a)to issue a writ order or direction in the nature
of manda~us com~anding the respondents to pay the
entire amount of the pension as well as ather amount
of the fund with interest in favour of the applicant,
which is still pending before him.
b)to issu9 a writ order or direction in the nature
of mandamus commanding to responjents co provide the
pension including th~' J.A. adding other increments
month bj month in favour of the applicant.
C)to issue any other anJ suitable order or directiun
as this Tribunal mal deem fit and proper in the
circumstances of the case to meet ihe end of justice.
d)award the cost of the original a~plication in favour
of the applicant."

Grievance of the applicant in this case is that
even though as far back as in tbe year 13~4 responJents had
informed the applicant by letter dated J7.12.19~4 with a copy
of the letter ~ the Central Benk of India, Belanganj, Agra
stating therein thet the pension papers duly attested with
special seal of FA & CAO affixed for onward transmission to tne

~~concerned pension paying branch of ~ bank as indicated
below. The paying branch may be advised to hand over the
pensioner's ~ostion to h~on h~ersonal appearancre. Debits
far the pay:nent ere ited t c tne :;.•.<&

-~.'
ccount of the Pen~iQner

may be transmitted to the Reserve 8ank ~f India through
monthly scrolls in accordance with th~ ~rocedure laid down in
the scheme for payment of pension through PUblic Sector Banks,
as ususl. But inspite of it when a~plicant a~pro_ched her
bank she has been infor~ed tha~ n8 such money has been
transmitted in her bank, as a result of uhich,she has not been
paid any amount so far. Being aggrieve~ she sent a legal notice
dateu 15.04.2002 to the respondents and in reply to tnat,r

respondents informed th2 applicant vide their letter dated



.. /
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08.08.2002 (Page29) thae Ex-Gratia pension was sanctioned in
favour of 5mb Krishnawati in the y~ar 1990 and complete pension
paper s duly attested wit.h special seal of F. A. CAO~ rlullbai
CST were sent to Central Bank of India, 8elanganj, Agra U.P.)
for pay~ent of pension to Registered dak by office of the
F. r.••• s, C.A.O. ["umbai CST vide Pension Pel' Order 'PPO) No. CR
70406/124143 dated 07.12.1394. Therefore, Smt. Krishnawati
was advised to contact the Central Bank of India, Belan~anj,
Agra.

3. It is seen that in para 1J a~plicant has stated that
Bank has already ~ informed the app Lfcanb :that neither
any pension has been sanctioned in favour of the applicant nor
any amount. ..:-\- nas ne en transmitted in the account of the
a~plic8nt by any of tne responden~s. However, no details are
given as to when a~plic8nt approached th8 Central Bank or
India, 8elanganj, Agra (U.P.) nor applicant has given any
representation to the: authorities concerned about th. e +etest

j~~~~.developments in the case, Lnstead of it,she has ~ ~ t;he
J.A. straightway in the Tribunal. However, without going
into the tec~icalities of the case since responJents had
thellselves written to the applicant that x-Gratia pension
has already been sanctioned in her favuur bue she has still
not been given tne a~oun~ in her bank1 it would be bet t ar if
this case is disposeJ ~f at th3 ad~ission stage itself by
giving libertj to the a~plicant to a~proacn ehe Offic~ of
Senior OSC/RPF, Jhansi with all tne relevant letters alongwith
the latest position given by thcl Central Benk of India,
Balanganj, Agra U.P.) within a period of four weeks fro.n the
date of receipt of a copy of this order. In case, a~plicant
approacbes tna Offic~ of Senior 03C/R~F, Jhansi, the Senior
OSC/RPF, Jhansi shall personally look into the matter and help
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~tL.
th~ lady in gettin~ the matter ~ owt as a~plicant is
an old lady of 75 years who is not getting her pension inspite
of the same having been sanc~ion2d already. In case there
is some legal impediment th3 Senior OSC/RPF Jhansi (U.P.)shall
inform the applicant about it in writin9 within a period of
four weeks thereafter.

4.
~~ cW-12-

with the above directions, this O. A. is ~ ~
a~ the ad~ission stage itself with no order as to costs.

Member-J

/ Neelam/


